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Vacation of Government Quariery in
Dethi !

837. SHRI P. M. MEHTA:
SHRI Y, ESWARA REDDY:
SHRI R. K. SINHA:

Will the Minister of WORKS AND
HOUSING be pleased to state.

(a) the number of Government ger-
vantg who have been evicteq from
Government accommodation in Delhi
since January, 1976 gg they owned
houseg in Delhi;

(b) how many of such Government
employeeg have not vacated Govern-
ment accommodation; and

(c) the reasons for allowing them
to retain Government ncomrnodatwn
#0 long?

THRE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMAI-
ARH)- (a) to (c). A Government em-
ployee who owns a house or part of a

nouse at the place ofmt. in roguir,
od to vacate Government accommoria-
tion - alletted - to 'hish; Bt he his teen
given the optioh-to Mmk 2%he Pays
Hcetice foe for the Govirnibent wcosm-
modation at macket ‘rated’ Tn parsu-
ance of the above declyion- 1687 Olilosrs
have vacated Governmedt ‘atconmote-
tion since January, 1076 and '3 ofi.
cers are still continuing on payment of
licence fee at market rate. No-emplo.
yée has deen forcefully evictel is pur.
suance of this decision from the Gov-
ernment actommodation ufider fhe pro-
visiong of the Public Premises (FEvic-
tion of Unauthorised Occapants) Act,
1971,

Non.Existenc, of Civil Amealiies in
New Resottiement Colotsies

838. SHRI P. M. MEHTA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) how many persong have been
evicted from unauthorised/unapprov-
ed sites in Delhi during January-
June, 1976;

(b) how many of them have been
allotted plots/built houses;

(c¢) whether most of them are feel-
ing great difficulty due to non-exis-
tence of civil amenities at sites where
they have been removed; and

(d) if so, what stepg Government
propose to take to redress their grie-
vances?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMAIl-
AH) (a) About 67,000 squatter fami.
lies have been shifted during the
period.

(b) and (c) All the families found
eligible have been given plots in new
resettlement colonies developed by
Delhi Development Authority which
have been provided with a'l baae facl-
lities,

(d) Question does not arise.





